THE CENTRAL ADMINISTRATIVE TRIBUNAL Qj
| JAIPUR BENCH, JAIPUR |
ORDER SHEET
APPLICATION NO.: - i
Applicant(s) ' ’ Respondent (s)

Advocate for Applicant (s) _ Advocate for Respondent (s) ‘
NOTES OF THE REGISTRY » '~ ORDERS OF THE TRIBUNAL
20.11.2008

GA No. 81{_905‘

None present for applicant.
Mr. Kunal Rcs wat, Sr. Standmg Counsel for respordents

Heard 'Iearned counsel for th-e respondents. .

k ' ~ For the reasons dlctated separately, the OA is
[ 2 o disposed of SRR, , ,
| (B.L.m'/m - (M.L. CHAUHAN)
- MEMBER (A} _ - MEMBER (7}
AHQ
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:IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
’ o JAIPUR BENCH '

I

Ja;pur th:s the 20th November 2008

' ORIGINAL APPLICATION NO 81[ 200

o L
‘ . - - \_\'

_ HON'BLE MR M.L. CHAUHAN JUDICIAL MEMBER
»HON’BLE MR B.L. KHATRI ADMINISTRATIVE MEMBER B

Pradeep Kumar Khowal son of Shri B.L. Khowal aged about 29
years, resident of A-35, \hkas Nagar Murtipura,. Jaipur. Present&y
working as Tax HSSIStant in the office of Excise, Jaipur. :

.'ISameer Mathur son of; Shr« M.P. Mathur aged about 32 y'ecu":,
'resident of 73/112, Near K.V. No. '5,. Mansarovar, Jaipur.

Presently :workmg as _Tex Assistant i in the ofﬁce of Excise, Jaipur.

shri Hari Charan Balrwa Ad hoc Inspector Aarport Customs‘

... APPLICANTS
(ByAdyoéate: -.-'--‘-,---—-.) .
. EQVERSUS
Sl Umon_of Indla through Secretarv Finance, Government of’
.. India , Department:of Revenue, Central Board of Excxse &
Customs, North Block New Delhi.
2. Commissioner, Centra. Excise, Jaipur-I, NCR Bunfdmg, Statue
- Circle, C-Scherne, Jamur o
- 3. Shri Mohan tal Meena, Ad hoc. Inspector Centrat Customs
- (Hgrs.), Statue Circle,, C Scheme, Jaipur. ..
4. Shri Sanjay Kumar Som Customs Division, Bikaner.
- 5. Shri Rajendra Chaturvedn, .Sr. Tax Assistant, Central. Exc;se
- Commissioner, Centra\ Excise Division, Kota.
.6__

ABY Advocate Mr Kunal Sr Standmg Counsel)

| wv

Jamur
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ORDER (ORAL\ |
"The apollcant has ﬁled thls OA thereby praymg for the followmo

- reliefs:- . : v L .

“(iy By an abproortate order or direction, the impugned order
. dated 10.02.2005 ' (Annexure -A/l) may be declared as

arbltrarv, illegal and unjustified and may be. quashed and
set aside and re\new 'BPC may kindly be ordered afresh for

! makmg promotions as per seniority and eligibility.
- (fi} - By an appropriate order or direction, the raesponderits may
. be directed to promote the apphcants from the same date
as their juniors have been promoted vide the impugned
order dated 10.02.2005 (Annexure A/1) and the applicants
may ‘be provided promotion with all’ consequential benefit
" and seniority. etc. on the post of Senior Tax Assistant after
inserting the ";ames of the applicants above the private
respondents in the promotaon order dated 10.02.2005

(Annexure A/1)

- (i) ~Any other aporooriate order or dnrectzon which this Hon biea

Tribunal deems - fit and - proper in. the facts and

circumstances of the case may kindly also be passed in .

, favour of the ap’phcants
(iv) - Cost of the Apphcat:on may kmdly be awarded in favour of
- the apphcants i

'apphcants is regardmg promotlon of junior persons vide order dated

10.02. 2005 (Annexure A1) and have prayed that they may also be

'granted promotaon with effect f. om the said date with all consequent;al

benefits. , " r
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respohdents have filed theirf; rep!y.' Howevaer, during the pendency of

this OA' the re'epondents ha\}e also filed an MA No. 298/2068 in which

it has been mentaoned that apphcants have been promoted not;onaﬁy
in the grade of Sr. Tax Ass:stant w.e.f. 24.12.2003 on reguiar ba:as
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L2, As can be seen ‘from the prayer clause the'grievaﬁce'o he _

N ' . ‘! , . M .
- 3. Notice of this. application was. given to the respondents. The
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vide order No 58/2008 dated 09 05 2008 Coov of the said order has )

also been placed on record by the respondents as Annexure R/5.

- 4, In view of What hﬁa}s been stated above the apphcants have got
the more relief Wh‘»thev have souaht in the OA. Thev have been'

granted promotron w. ef 24. 12 2003 on regular basis whereas thev

-~ have sought promotion w.e.f.: 10 02 2005 in the OA. It is further

stated that junior persons have also been reverted
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5. In view of this subsequenf}t 'developm_ent, the OA has become

infructuous, which is accdrding!‘() disposed' of with no order as to costs.
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